
ACT No. I OF 1865. 

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL. 

(Received tibe asseat of the Govergzor-General on the 7th Janaary 1865). 

A l b  A c t  to mthovize the extension of certaiin Acts had Regulations to Ter9.i- 
tories not subject to tlze General Regulations. 

WHEREAS it is expedient to  authorize the  Governor-General of I nd i a  in  
Council and the  Lieutenant-Governors of t he  North- Western 

Preamble. 
Provinces and the  Punjab, to extend t o  Non-Regulation Prov- 

inces under the  immediate admi~iistration of the Government of India or under t he  
Governments of the  Lieutenant-Governor of the  North-Western Provinces and 
the Punjab respectively, certain Acts and Re,vulatinns in force a t  the time of t h e  
passing of this Aot in parts of British lrldia subject to  t he  General Regulations;  
It  is enacted as follon-s :- 

1. From and after the passing of this Act, it shall belawful for the  Governor- 

 overn nor-General in General of India in Council, from tirne to  time, by notification 
C~anc i l  may extend to  in  the  Gazette of India, to  extend t o  any Non-Regulation 
crrkain Kon- Regulntiou 
Provinces Actsand Ite- Province under the immediate adwinistration of the Govern- 
gulations not in force 
there a t  the passing merit of India the operation of any Act or Regulation, or of 
of this Act. any portion of any Act or Regulation, in  force a t  the time of 
the passing of this Act in any part of British India subject t o  the  General Regula- 
tions. 

2.  Froill and after the passing of this Act, i t  shall be lawful for the  Lieuten- 

Lieutenaut-Govern- ant-Governor of tlle Eort ,h-~Yeste~*n P~ovinces  as to t he  Non- 
ol.s of Nortb-\vatern lLegulation PI ovinces under his government, aud for t he  Lieu- 
I'rovinccs and Puujab 
may extend to certain t ena~ l t -G~vc rno r  of' the  Punjnb as to  t%he Terl.it,ories under his 
Xon -1icgulstioil I'rov- 
llltes ,ict9 alld itcgu- govcrn~nent,  by ~lotifictttioti in t11c OEcial Gazct te ,  to  extend 
lnttu~i:, not in  force ,,,,,, ,t t l lo l ,a~iug to sucll l'rovitlccs slid 'l'crritorics respectively tile opelation of 
t111h Act. any Act o r  licgillation of' tilc (~ovcrnmei~t ,  of India, o r  of any 

><-  orti ti on of any snc1i ,4 c t  or l t : ~ g ~ l l ~ ~ t i o ~ ~ ,  i n  force at the time of' the  1)assiug of this 
a 1011s. Act in any part of British lilclia su\~ject  to tllc General liegill t '  
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3. Whenever the operation of any Act or Regulation or  of any portion of 

Power tb direct by any Act or Regulati_on shall be extended under either of the 
whom the powers h i -  last two preceding Secti.ons, the Governor-General of India in 
dent to $he provisions 
applied under this Act Council or the Lieutenant-Governor making such extension, 
shall be exercised. 

may direct by whom any powers or duties incident to the 
provisions applied under such 8ec4ion shall be exercised or performed, and may 
make any order which shall be deemed requisite for carrying such provis i~ns  into 
operation. 

4. From the date of any such extension, so much of any Rule having the 
Repeal of inconsist- force of law which shall be in operation in the Territories to  

ent Rules. 
which such extenriho shall have been made, as shall be incon- 

sistent with or repugnant to the enactment whose operation shall have been so 
extended, shall3 oease to have effect in such Territories. 

Short title. 5.   his Acl dllall be called " The Acts and Regulatirns' 
Extension ~ c t ,  1865." 


